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SHRI NARAYAN CHOUBEY : I speak
with no rancour, but I speak with grief
because I know that the Prime Minister is
trying to keep the forests in this country but
the point is that, whatever schools you have
opened, whatever training you have given
and whatever conditions you are making, the
fact remains that forests are disappearing
fast. So long as there was no Forest Depart-
ment, forests remained allright, but with the
Department coming into being, the forests
are disappearing. This is our experience. I
had occasion to visit Kalimpong on the 24th
of Jast month and I had visited Kalimpong
earlier too. I saw the Himalayas in that area
completely deforested. Naturally my question
is this. Different States may be doing diffe-
rent things : something is being done in U.P.,
something is being done in Bihar, something
in West Bengal and something in Orissa.
But in one matter, regarding deforestation,
all the States are doing the same thing in
the samc manner and all through contractors.
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Naturally it is not a question relating to
schools. But since our Prime Minister is very
much interested in keeping the forest resour-
ces of this country, I want to know actually
what steps you are going to take at least to
save whatever forests we have, whether it is
possible on the part of the administration to
issue orders that there would be no cutting
down of trees at lcast for the coming five
years and no contractor will be allowed to
enter the forest areas for the coming five
years, whether the Government will consider
this.

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : This is one aspect—
prohibiting the cutting of trees. But I must
say that this has caused great hardship to
some of the Adivasis and others living in
that area. This is the problem. We have to
save the forests, but we have to save them
in such a way that the needs of the people
who are dependent on forests for their liveli-
hood or who need them for fuel are also met.
The scale of the problem is so big that it is
not an easy to solve. I am simply inundated
with requests asking ‘Why is felling of trees
stopped in such and such area ?’ So far we
have not relaxed the rules, but we have to
look into the matter. Unless some other
alternative fuel is provided or a programme
of social forestry where people living there
canearn a living is more successful, this will
be a very real problem.

(Interruptions)
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DR. SUBRAMANIAM SWAMY : Iam
very sorry that the Industry Ministry is not
keeping the Minister well informed. 1 had
asked this question and he has said that he
is not clear whether I mean this or that.
Obviously when I set the question, I gave 21
days time and the Secretariat could have
written to me saying what I meant. Instead
he has wriggled out of the whole question.

The question was based. ...

SHRI R.R. BHOLE : How can he ask ?

DR. SUBRAMANIAM SWAMY : You
read the answer. He has asked whether I
mean this or that. He says that it is not
clear. Well, the Secretariat could have written
to me. But the Minister has chosen the easy

way out. Obviously he does not want to
answer this uncomfortable question.

1 based this question on a news conference
given by the President of the Federation of
the Indian Chambers of Commerce and In-
dusiry—FICCI, to whose dinners and annual
conferences the Minister goes and presides
and gives speeches. So it is not an unknown
organisation. This question is based on what
he said in that news conference. Besides, not
only this news item appeared in a two column
news item in the Hindustan Times—maybe he
does not read Hindustan Times—but the
National Herald which is compulsory reading
for them, had a three column story on it by
Ravin Chandra Joshi., ..

SHRI MOOL CHAND DAGA : Puta
specific question, and not give a lecture.

DR. SUBRAMANIAM SWAMY : I
always ask a specific question. If I depart
from the usual rule, there must be some
special thing. Mr Daga has come back ? God
knows from where ? ... (Interruptions) He
has gone to Canada and come back ?...

SHRI MOOL CHAND DAGA : He
should put a specific question.

DR. SUBRAMANIAM SWAMY : Is this
what you have been taught in Canada ?...

MR. SPEAKER : Mr Swamy, it is only
for a change that he is fighting against you.

DR, SUBRAMANIAM SWAMY : Maybe
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he is getting practice, before he takes on Mr
Tiwari.

I would like to know whether the Minister’s
attention has been drawn to the Press Con-
ference of the President of the Federation of
the Indian Chambers of Commerce and
Industry in which he has (nade a number of
points including that the Government is ask-
ing them to increase the private sector invest-
ment to meet the plan target. But the Govern-
ment policy is not consistent with that
increase. I will ask the first question whether
he realises that the new demand on the
industrial part of the plan requires the inter-
nal funds of the private sector to rise from 43
to 70 per cent and without commensurate
incentives in taxes, this is not possible.

SHRI NARAYAN DATT TIWARI : We
have been informed by the FICCI about
their views on investment estimates for the
private corporate sector. They have estimat-
ed that investments in the private corporate
sector have increased both in 1981-82 and
1982-83 by 20% over the previous year....

DR. SUBRAMANIAM SWAMY : The
prices have gone up also.

SHRI NARAYAN DATT TIWARI
They have also said that because the cost of
investment has shot up by 15% in 1980-81
and 10% in 1981-82, the gross investment in
real terms in these years is higher by 5 and
10 per cent respectively over the previous
years.

Now, our study shows that at 1981-82
prices we would be requiring Rs. 16,085
crores investment in the private corporate
sector for the remaining period of 1982-85.
Out of this our study shows that the private
corporate sector should be in a position to
generate internal resources of at least around
Rs. 8000 crores. This Rs. 8000 crores would
comprise of about Rs. 5400 crores as depre-
ciation funds and Rs. 3149 crores as retained
carnings. This works out to 53.7% of the total
investment of Rs. 16,085 crores as I men-
tioned. Even on a conservative estimate, our
studies show that the private corporate sector
should be in a position to generate internal
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resources of at least of the order of fifty per
cent, that is, about Rs. 8,000 crores.

For the rest, an amount of Rs. 2,700 crores
could be expected by way of total net disbu-
rsements by the term-lending institutions.
The commercial banks would also be expect-
ed to provide on a conscrvative basis about
Rs. 2,600 crores. So, the balance required
would be Rs. 1,650 crores which can be
raised from the capital market and through
public deposits. Whatever incentives have
been given recently are very wellknown to
the hon. Member and, if there are any further
incentives required, that may be considered
appropriately.

DR. SUBRAMANIAM SWAMY : From
the answer it seems that the Minister is well
prepared. But, obviously, he did not answer
my question. To begin with I wanted
statistics. But, I have lost my supplementary
for nothing. Anyway, my second question is
this. I want to know from the Hon. Minister
whether he realises that the Government is
at liberty to increase the deficit financing
outside the plan. For example, our Five
Year Plan had envisaged a total deficit
financing in five years to be not more than
Rs. 5,000 crores. But, it has already exceeded
Rs. 10,000 crores.

So, 1 want to know whether the Govern-
ment will now consider or, at least, the
Ministry would recommend—really it is not
directly in his power but he has got the
power to recommend—a change,’a major
overhaul, in the present licensing system as
far as financing is concerned.

SHRI NARAYAN DATT TI'WARI : Sir,
thec hon. Member would agree that our
licensing policy should be kept in mind. As
far as the question of financing is concerned,
it is not necessarily coterminous with our ter-
mlending policy. It should not be because,
whenever we license any capacity, sometimes,
it is beyond what is actually in demand.
That is because of infrastructural constraints
and because of production constraints. So,
we have to go a little beyond what is in
demand. I do not think that we can plan
the way as the hon. Member has suggested.
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MR. SPEAKER : How does it concern
this question ?

Yes, Sir. It concerns this question.
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DR. SUBRAMANIAM SWAMY : He
can give his opinion. He is ready to give his
reply. Or, the Prime Minister can reply.

MR. SPEAKER : It is not relevant to this
question.

DR. SUBRAMANIAM SWAMY : 1tis
an interesting question.

MR. SPEAKER : Relevancy and intere-
sting are quite different.

Yo aifS HWR AFAT : 7Z I 3H-
faq gqer & Faifs “fesr” & Sa@= 7
TETA AT § GATHIT FIF A9Al AT I7g

garay 9 |

ATqA |EET : FIBAT Agd, T ar
3reTd & | ATy i & f foraer @9y A

2; IYHT T HY AT T AT |

Supreme Court’s Directions Re : Life
Convicts Release on Good Conduct

*874. SHRI NITYANANDA MISRA :
Will the Minister of HOME AFFAIRS be
pleased to state :
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(a) whether Government are aware of
directions given by the Supreme Court for
expeditiously acting on the petitions sent by
life convicts for release on the ground of
remissions for good conduct ;

(b) if so, the details thereof ; and

(c) the action taken by Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b).
The hon’ble Member is perhaps referring to
the judgment of the Supreme Court dated
24th March, 1983 in the case Sher Singh and
others Vs, The State of Punjab. In this
judgment the Supreme Court does not refer
to petitions of life convicts for release on
ground of remission for good conduct. The

_Supr_cmf_: Court has, however, emphasised
in this judgment that the Government of

India and the State Governments should
expeditiously dispose of petitions filed under
Articles 72 and 161 of the Constitution or
under Sections 432 and 433 of the Code of
Criminal Procedure. It has suggested that
a self-imposed rule should be followed by
the executive authorities that every such
pctition shall be disposed of within a period
of three months from the date on which it
is received.

(c) Government of India are taking all
possible steps to dispose of the petitions
pending with them expeditiously. The offi-
cers concerned have been instructed to
follow the time schedule. A majority of the
petitions pending with them have since been
disposed of. The observations made by the
Supreme Court in the above case have also
been brought to the potice of the State
Governments and the Union Territory
Administrations.

SHRI NITYANANDA MISRA : Sir,
as we know, the lifers who serve life impri-
sonpment in our jails frequently give a good
account of good conduct and behaviours
probably because of psychological change or
repentance for or realisation of their past
mistakes. There is provision to give remis-
sion in the sentence on the basis of good
conduct. This provision provides incentive





